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ORDER DATED 24-$7-2$63. 

Applicaflt,in this Oiçinal Aplication,under 

section 19 of the Administrative Tribunals Act,15$5, 

prays t. declare Chapter-6 of MANAS as ilJ.egal,un-. 

constitutional and ultra-vires to the Jonstitution of 

India,, and, as a consequence, the resiective orders 

of rejection of the reesentati.fl etc. should be 

declared nonest in the eye  of Law.He has also prayed 

for a direction to the ftespondts to consider his case 

for promotion to the next higher grade under the schene 

in question. 

Having heard Mr.M.K.Nayak,learfled Counsel for 

the Applicant and Mr.U.13.M.hapatra,Learfled Additional 

Standing c.unsel,eppearing for the ftespondentS,we have 

perused the records. 

On perusal of the rec.rds,e find that the 

points oasing on Which the present Applicant claims 

his grievance, had already been answered negatively by 

the Division bench of this Tribunal rendered in SA. 

Nes.155,21 and 269 of 1991(Sudipta Das and others 

vrs. Di rector ci era 1, jsun cii • f S ci en ti fi c and 

Industrial aeseerch and •thers) on 4th day of May,159$. 

T.day.duriflg the oral submissi.n,ne new 

materials have been placed by the learned Counsel 

for the Applicant for making a departure from the 

view already taken by this bench in these cas 



r 
iis. 

Centd..ørder dt. 24. 7.2s3. 

5. 	In the said premises, the issues having been  

answered negatively by the Division aench of this 

Tribunal, applying the same rthcipl'ratis,e find 

no merit  in this Original  Applicati.n;which is 

accordingly rej ected, by leaving the pIrti  es to bear 

their own c.sts. 

(EMR(J1+I ci AL) 


